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2,0, Ne, in exnrﬂiwe;nf the powersg conferred by sub-
clauee (V) of clnurd (2'3'") of ”’(.tican 10 ¢f the income-~tax Act,
1061 (43' of 1961), the Central Ghvermient hereby notifieg
“sri quadouru %uruchafaiemﬁra Bruhamutt®, Chitradurga
for the pu:po se of the qaid qul"PlnuSP for the agsesenent years

129596 to 199798 subject te tha follcwing conditions, namelys=.

: ’. . | 1

{i) the asgesgee will anply itg income, or accumulate *for
application, wholly and excmuaively te the ebjectq
for \h“ch it 1a establzc-hed;

(id) the -;rc:eqse(‘ will mt invest or deflﬁqit its fundg

(other than veluntaxy centributiens received amd
“maintaived in the form of jewellery, furniture ete,)
for any perioad du.ing the previsug years relevant
to the acgeggment ycars mentioned above otherwise than
in any cne or more of the forms or mmdes specified in
suh-wﬁction (5) of sectien 11
: :

(1i%) thig notification wtll nct apply in reletian te any
inccme being profits and gains of buginegs, unlegs the
business is incidental to the attainmment ef the
chijectives of the agztggee and separate hookg of
accruntg are maintained in respect ©f guch buginegs,
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